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iz 2.06 PM -~ House adourned for 10 minutes due to
i~ lack of guorum.

2. 2:17 PM House re-assembled. Members from the

© i i 1 opposition protested for delayed start
of. the proceedings. Minister of Health
proposed that the question hour be
“extendeéd by 20 minutes to make up for
the loss of time. Chair ruled out
extension ©of gquestion  hour  and
directed the - Chief Whip% to ensure
guorum at all times.

3. 2:24 PM Dr.- Jagdish  Mukhi raised matter
relating to the situation arising out
of withdrawl of commercial vehicles

o, 5 from the roads on the orders ~ Of
Hon'ble Supreme Court -and wanted to
know the fate of various notices given
by him=and his  partymen. Chair ruled
that he had accepted Call Attention
Motion given by him and discussion oR

: e the same shall be held today itself.
o On being requested, he also agreed to.
The Members of = Opposition not
satisfied with the ruling resorted to
slogan shouting. Chair ordered that

question hour be taken up.

4. Z2.35 PM QUESTIONS
: © " 'gQPARRED : Starred Questions 142, 144

and 125 and .supplementaries thereto
were orally asked and answers given.

Replies to Starred Questions

141, 143 and 146 to 160 were laid on the
Tgble of the House.

TS .UNSTARRED QUERSTIONS :-Replies to

Unstarred Questions No. 424 to 444
were laid on the Table of the House.

S 2:37 BN ‘Members of the Opposition demanding
B jmmediate discussion squattered in the
" . tHe House and started shouting slogans.

6. 2.38 PM House adjourned for ten minutes.

contd....2/-

Uit



7.

9.

10.

2.46 PM

2.48 PM

3.01 PM

3.05 PM

-y -

SUSPENSION OF MEMBERS

House re-assembled. Pandemonium continued .

The following members of the BJP who were
squatting in the well of the House were
ordered to go out by Chair :-

1. Dr. Jagdish Mukhi

2. Shri Harsharan Singh Balli
3. Dr. Harsh Vardhan

4, Shri Ram Bhaj

5. Shri Naresh Gaur

6. Shri Sahab Singh Chauhan
7. Shri Nand Kishore Garg

8. Shri Jai Bhagwan Agarwal
9. Shri Brahm Singh Tanwar

*10. Shri Puran.Chand Yogi

11. Shri Sushil Choudhary
12. Shri Avinash Sahani
13. Shri Mohan Singh Bisht

House adjourned for ten minutes.

House re-assembled. The Chair regretted the
behaviour of the Opposition Members and
informed the House that he was pained
especially because the undertaking given by
the BJP Leader that .iheir party Members
would never come in the well of the House
was .not honoured. He disapproved of the
slogan shouting in favour or against those

who were not Members of the House.

'PAPERS LAID ON THE TABLE OF THE HOUSE

Smt. Shiela Dixit, Chief Minister laid on

the Table of the House a copy of the

following :-

(a) A copy of the notification

No.F.9/3/97/AR dated 30.7.98 regarding
Delhi Lokayukta and Upalokayukta
(Investigation) Rules,1998.

(b) A copy of the notification
No.F.9/3/97/AR dated 30.7.98 regarding
Delhi Lokayukta and 'Upalokayukta(Cond-
itions of service) Rules,1998

(c) Copy of the notification
No.F.4/14/94/AR dated 30.7.98 regarding

bringing of Delhi Police under the
purview of Public Grievances

Commission.

4eg
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12.

13.

3.06 PM

3.25 PM
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SPECIAL MENTIONS

The following Members raised issues under
Rule 287 :-

1. Shri Brahm Pal

2. Shri Bhisham Sharma

3. -:8hri Shadi Ram .

4, Shri Mala Ram Gangwal

5. Shri Amrish Singh Gautam

6. Shri Surender Kumar

7. Smt. Kiran Walia
(Minister of Power intervened on the
direction of Speaker)

8. Shri Mukesh Sharma

‘9. Shri Roop Chand

LEGISLATIVE PROPOSALS
INTRODUCTION OF BILLS

1. Shri Mahinder Singh Saathi, Minister of
Finance, moved for leave to introduce
'The Delhi Sales Tax (Amend) Bill,2000'.
The leave having been granted, also
introduced the Bill.

2. Smt. Shiela Dixit, Chief Minister, moved

for leave to introduce 'The Delhi
Members of Metropolitan Council
(Enhancement of Pension) Bi11,2000°',

The leave having been granted, also
introduced the Bill.

CONSIDERATION AND PASSING OF BILL

Dr. Narendra Nath, Minister of Education,
moved that 'The Delhi O0fficial Languages
Bill, 2000 be taken into consideration. The
Motion was put to vote and adopted.

The following Members participated in the
debate :-

1. Shri Mukesh Sharma
2. Shri Shoib Igbal
3. Sh. Roop Chand

4., Smt. Kiran Walia

CLAUSE-WISE CONSIDERATION (AMENDMENTS )

Smt. Kiran Choudhary moved the following
amendment in Section(2) :

"Add Clause (d): prescribed means
prescribed by rules made under this Act
under Section 4".

COHtC'l- .. -4/-
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Minister of Fducation stated that the

amendment was not required as provisions to
this ~ffect have been made in the Act and
requested the Members to withdraw the
amendment. Member withdrew t+he amendment
with the leave of the House.

shri Roop Chand moved  the following

amendment in sub-clause (2) of section 2 :-

nigovt.' means the Govt. of National

capital Territory of Delhi."

The amendment was put to vote and adopted. .

Clause (2) was put to vote and adopted.

Shri Ramakant Goswami moved the following

amendment in Clause (3) ==

“Hindi in Devnagari script shall. with
effect from such date as the Govt. may.
by notification in the official Gazette,
appoint ‘in this behalf, be the official

Language of Delhi".
The amendment was put to vote and adopted.

TR e T T A
ShHri Roop Chand amoved the following amendment

in First Proviso to Section 3 :-

"provided that English Language may
continue to be used for those
administrative and legislative purposes
in Delhi for which it was being used
before the commencement of this Act in
consonance with the provisions contained
in Section 3 of the Official Languages
Act,1963 (19 of 1963)". ’

The amendment was put to vote and adopted
ey

Shri Ramakant Goswami moved the following
amendment to second proviso to Section 3 :-

"provided further that a translation of
any Bill introduced in, or Act passed by
the Legislative Assembly or of ordinances
promulgated by the Lt. Governor of Delhi
or of any order, rule, regulation or
bye-law issued under any law made by ~“the
parliament or the Legislative Assembly or
any state law extended to pDelhi published
under the authority of the Lt. Governor
of Delhi in Cfficial Gazette, shall be
deemed to be the authoritative text
thereof in English, Punjabi and Urdu
languages under this Act'.

The amendment was put to vote and
Clause (3) put to vote and adopted.

ConEA e o « s s 3™
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Smt. Kiran Choudhry moved the
following amendment in Clause4 :

" Punjabi in Gurumukhi script and Urdu
in Persian script shall be the second
Official Language of Delhi (rest of
the contents be'deleted").

Add in Section (2) of Clause(4) :

2. The use of these second Official
languages in Govt. Deptts and Offices
and sub-ordinate Courts " © ~ . shall
be made for all Official purposes and
in such manner as may be prescribed
under the rules framed in this behalf
by the Govt."

The following amendments were moved in
Section (3) of Clause (4) :-

"3. without prejudice to the
provisions contained in the
sub-section (2) of this Section,
the use of these second languages
shall be made in respect of the
following :

a) all orders, rules, regulations
bye-laws issued by the Govt;

b) all Official statements and
notifications;

¢) all Govt. instructions, orders,
announcements and reports;

d) Govt. advertisments of wide
public interest;

e) publication of distt gazettes;

f) receipt of applications, petitions

letters.apd memoranda-:from the.
public;

g) claims and demands received from
public; and

h) should be taught in schools and
:institutiens®

The Minister requested the member to
withdraw these amendments and the
Member withdr.ew the amendment with the
leave of the House.

Shri Haroon Yusuf moved the following
amendments in Section (4) of Clause (4)

" Punjabi in gurmukghi script and

Urdu in Urdu script shall be the
gecond .O%Licial \language .of Delhy

UH
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for the following purposes namely
a) receipt of reply of
applications and petitions by
all Offices of the Govt. of NCT
of Delhi in Urdu or Punjabi;

b) publication of all translation

- of important govt. rules,
regulations ._ and gazette
notifications™rdu and Punjabi
also. i

c) signboards of Official

buildings, govt. Offices and
roads etc. will bear the names
in Urdu & Punjabi also;

d) Publication of important Govt.
advertisements in the newspapers
in Urdu and Punjabi also;

e) Proceedings of Legislative
Assembly will be recorded
and issued simultaneously in
Urdu and Punjabi also wherever

required; 5

Clause (4) put to vote and adopted.
‘—-—_—__'ﬁ

Clause(5) put to vote and adopted.

Shri Haroon Yusuf moved the following
amendment in Clause 6 (2) (a) :-

" the manner of translation of the
authorgtative text in /Hindi
Landguage of Bills etc in English,
Punjabi and Urdu Languages".

The amendment was put to vote and
adopted.

Clause (6) put to vote and adopted.

The Chair informed the House that Smt.

Kiran Choudhry had given certain
amendments in the objects and reasons,
but since the same do not form part of
the Bill and they have been rejected.

Clause (1), Preamble and Title were
put to vote and adopted.

Dr.« Narendra Nath, Minister of
Education moved that the Bill be
passed.

The Bill was put to vote and passed by
voice vote.

Contd...7/-
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o 4.09 PM

4. 4.47 PM

4.58 PM

5.02 PM

5.25 PM

5.58 PM

== )

TEA BREAK
House re-assembled.

STATEMENT BY MINISTER

Shri Pravez Hashmi, Minister of
Transport made a statement about the

situation arising out of withdrawl of
commercial vehicles from the roads on
the orders of Hon'ble Supreme Court.

. With the leave of House Shri Ajay

Maken thereupon moved the following
Resolution :-

"This House expresses its displeasure
with the Central Govt. for not being
able to provide with requisite number
of CNG pumping stations and the Union
Surface Transport Minister for not
being able to specify the CNG
emission norms in time and delaying
it by two years".

The Resolution was put to vote and
adopted unanimously.

WALK-OUT BY MEMBER d
Lrage!

Shri Ravinder Bansal)wdlk-out of the
House protesting against the adoption

of the Resolution.

MOTION OF THANKS ON LG's ADDRESS

Shri Ajay Maken moved the following Motion :

" This House expresses its gratitude
to the Hon'ble Lt. Governor for his
address he was pleased to deliver to
the Assembly on 22.3, 2000"

S s e meE - = .. = ia e SIS R

Shr1 Mangat Ram S;hghal seconded the Mot1on.

SHORT DURATION DISCUSSION

Shri Ramakant Goswami initiated shourt
duration discussion on the situation
arising out of change’ policy by the
Central Govt. with regard to public
distribution system and hike in milk

‘prices supplied through the Delhi Milk

Scheme.

The following Members participated in
the discussion :-

1. Shri Roop Chand
2. Shri Shish Pal

3. Shri Amrish Singh Gautam
4. Shri Bhisham Sharma

Minister of Food & Supplies replied
the debate. 4 “

(House adjourned till 2.00 p
4.4.2000) : ‘ o T“e“{“‘a"
/7
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